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O R D E R

S.Dasgupta, AM
1. Through this applicatien, the applicant has prayed
for a directien te the respondents to give him appfintment en

cempassienate ground.

2. When the case came up fer admissien ef the applica-

_tion, we have heard the ld.caﬁnsel appearing fer hoth the partis,

énd perused the pleadings in the applicatien as well as in the

.éﬁeply.

3, The applicant’s case is that at the timé of the
death of his father, whe was an employee of the Indian Railways,
he was only 9 years old. Later, en attaining the age of majority
he had submitted a representation for cempassicnate appointment
en 7.11.81 but no reply was received. It is stated tnat subse-
quently, he was granted the pensionary benefits en 31.12.95
and he submitted anether representatien en 22,11,95 fer cempas-
sionate appointment, Hewever, not receiving any pesitive

respense from the respendents, he had appreached this Tribunal.

4.In the reply furnished by the respendents, it &= was

e

b Loe

e




5l

specifically stated that the REEpomos representatien ef the
applicant stated teo have been submitted in 1981 was never
received by the respendents and the subsequent representatien
in Neovember, 1955 was censidered by the respendents but it waéi
net feund to be a fit éase fer compassionate ampl;yment. ilt,

hewever, appears that the said decisioen was not cemmunicated

te the épplicant;

5.We have carefully considered the avermentg made by the

‘applicant in the instant application and we are not satisfied

frem the submissions that the family left behind by the appli-
cant's father is in such financial distress as would require
immediate appointment ef his son en compassionate gr@ﬁnd. In

any case, the death had occured as far back in 1973 and the
family ef the deceased has survived all these years even witheut

such assistance.

6. Accardingly; we find no merit in this applicatien
and the same is éismissed. However, the respenaents, in all
tairnese, may communicate their decisiente the applicant taken

in respense to his representation dated 22.11.95. Ne cests.

(S.Dasgubﬁa)
Member (A) Vige-Chairman.,



